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I 	
BEFORE THE CENTRAL ADMINISTRATIJE TRIBUNAL 

bANCALORE 

DAT3 THIS THE 1èti DAY OF DECEIlBER,1987. 

Present : Hon'bie Justice Sri K.S.PUTTASIA1Y 1/ice—Chairman 

Hon'ble Sri P.Srjnivasan 	 Member (A) 

APPLICTIUN IJo. 

J.Suryanarayna Rao, 
Postal kssistont, 
District Eoard Post Uff'icer, 
sort, Eellary. 	 ... 	Applicant 

vs. 

Union of India, 
by Secretary, 
F1/o Communication, 
Posts & Telecraphs Jepartment, 
Sanchar hhavan, Hew Jeihi. 

ri i1.S.Padrnarajeiah 

... 	kesponder-,t 

Advocate ) 

This appliction has come upbefore the 

Tribunal today. Kc:'ble Sri .Srinivasan, lember (A) made 

the followjnc : 

This is a transferred application which on— 

mated as a Suit before the Principal f1liunsiff, bellery. The 

applicnt is workinç, as a Postal AE.Sjstant in the Post and 

Teleiaphs Iiep.tmenc at Bellary. He was suspnded from ser—

vice by order dated 20.9.72 pendinc initiation of disciplin'ary 

proceedincs. The order of 5uEpensjonw, however, revoked 

ti ll 
by order dated 31.3.1973 while the proceedincs were still coinc. 

on. by orer dated 28.3.1975 tre Disciplinary Authority viz. 

* 	he Supdt. of Post Offices passed an order impbsino the punish- 

44* 	
ment of Censure on the applicant. The app 	's 9rievance 

in this apljcation is that after his suspensin ws revoked 
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was not paid pay and al1ouance for the piiod of suspension 

d that the 3eputment had not at any time stated that he was 

entitled to pay for the said period. 

When the application was called out today 

either the applicant nor his counsel was present. We notice 

ht the matter was fixed once bef'ore on 3.11.1987 and on that 

cy also neither the applicant nor his counuel was present. 

he applicant as well as his counsel were separately notified 

f the first date of hearinç on 3.11.1937 and acjain of the 

second date of hearing fixed for today. In spite of the fact 

that the notices were duly seivad on them well Lefore the a.te 

of heairin; on each occasion neither has chosen to appear on 

either date. In the cjicumstances we have no altetnatie but 

to proceed with the h&aiinc of the application with the 

stance of Sji 	S.Padaiajaiah, lerned counsel for the 

Fe ponients. 

3. 	 (n behlf,  of Lhe respondents, the totdC 

were produced and shown to us. We find that an order was 

passed by the Supdt. of ost Offices, ChitISduic5 or. 

3.1.1976 reulatinc, the pay and allowances of the applicant 

for the period durin. which he was under suspension. Thi. 

order has been passed in pursuance of FF 54B(5). The said 

sub—rule (5) provides that in c'ses not fallinc under su—

rules2) and (3) of the said rule 54E, the Governmnt servant 

shall be paid "such amount not beinç the whole of the ; ay 

and allownce5 to which he would have Len entitled h-d he 

not been susoended as the competent authorJj nay deternine, 

after civinq notice to the uvarnment servant of the quantum 

1. 
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:rid after considerinc the representation, if any, 

submitted by him in that connection within such period 

(which in no case shall exceed 50 days from the date on which 

the notice had been served) as may be specified in the notice" 

enphesis supplied). The amount payable to a Government 

servant during the period of suspension has, therefoie, to 

be determined by the competent authority. It cannot be the 

whole of the pay and allowances payable while not under 

cuspesion. before fixinç the amount, the authority has to Live 

notice to the Government servnt and, if he files his repre-

sentation thereon within the time stipulated, has to consider 

his objections. We find that in the pieset cse a show-cause 

notice was issued to the applicant on 10.12.1975 as to why he 

should not be paid subsistence allowdrlces as on suspension for 

the period from 20.9.1972 to 31.3.1973. He was civen 15 days 

time to aiov.e his representation and he made a representation 

on 29.12.1975; The authority considered the said representa-

tion end came to the conclusion that he should be paid only 

allowance as if on suspension. The order discusses in detail 

--- 	2. the objection of the applicant and comas to a reasonable con- 

clusion with which we find no reason to interfere. 	Since the 
1• 

reculatjon of pay and allowances for the period of suspension 

the rules 	come- has been 	uled in accordance with by the 

tent authority after considerinr 	the !r'tter 	carefully, 	this 

application deserves to be dismissed. 

In the result the application in disiisad. 

Parties to bear theji ow costs. 
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